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FINANCIAL EXPRESS

NAM SECURITIES LIMITED neg.steredl Io‘ffE.cel ITlsatclol n“s'u.ltaﬁms Private Form No.INC-25A FORM A
CIN: L748990L 1994PL C350531 Limited-Address: C-101, 1st Floor, 247 Park, [Pursuant to Rule 41 of Companies (Incorporation) Rules, 2014] PUBLIC ANNOUNCEMENT
: : " . Lal Bahadur Shastri Marg, Vikhroli (West), Advertisement to be published in the newspaper for conversion af (Under Regulation & of the Insclvency and Bankruptcy Board of India
F!agistzrad :ﬂlzﬁ-t:&: E:ﬂE. Arunachal Building, ?E.gart;khamba Road, New Ellalhll-i‘lﬂﬂm Mumbai - 400083 m;?;: Company ilniuqFrlvuh IIFfrnIth:l l.'Flanmnr {Insalvency Resolution Process for Corporate Persons) Regulations, 2016)
mail Id: complian amsecurities.in, Website: www namsecurities_in Before the Cantral Government| Regional Director
EE@" : NOTICE Northern Region, Delhl FOR THE ATTENTION OF THE CREDITORS OF
Extract of Un-audited Financial Result for Quarter Ended 30" June, 2023 {Rs. In Lakhs) NOTICE is hereby given that the certificate for the In the ratter of the Companies Act, 2013, Section 14 of Companies Act, 2013 and M/S SRD MANAGEMENT COMPANY PRIVATE LIMITED
= undermentioned securities of the Company has been| Ruda 41 of the 'EEIFI'IFIL'IHIEIE |_||'IEDTF|DT'.'.-I|CIDF] Rulgs, 20014 .
5| Guarter Ended Year anded lost and the holder of the said securities/ applicant has| AND RELEVAMNT PARTICULARS |
Mo, PARTICULARS 30.06.2023 | 31.03.2023 ] 30.06.2022 | 31.03.2023 2’;’;"?‘;:300:‘“‘3&?‘;2";’ 2;?;“ﬁ1drizgza;f;e$2°2;fd In the matter of MARATHON FINLEASE LIMITED having Its registered office ot Office | | & |Nerme of corporate detton SAD MANAGEMENT COMPANY PRIVATE LIMITED |
[{Un-audited)| (Audited) |(Un-audited)] (Auvdited) securities should lodge such claim with the Company] No. 304 3" Floor, Laxman Palace, 1?5.;;1{;‘32:}“'-{';“[ lock Shahdara Dedhi 10092 2, | Dt of Incomoration of comearate debior | 28,07, 2008 |
i i i ithi i 3, | AL char which Chaiying Fi:er.rs:.r of Com Deln
. | Total Income from Operations JMOT4 | 182423 | 168839 7228 59 gfs'e‘stﬁggggi;z‘;;’y“"jjlIwgt‘;ggjddf‘gig;‘;fg Z’L'fpl‘f:;fel Motice |s hereby given to the g eneral public that the company Intending tomake| || ™| Em “;H s} ‘:’:':';"‘5'“" a PR |
2. | Nel Prafit far the Flarl-:d I E certificate without further intimation an application to the Central Government undes section 14 of the Companies Ack, i e T ATl a8 e
: A . : ' o 2013 read with aforesaid rules and is desirous of converting inte a private limited 4. | Caporate identity Na. / Limted Lishilty | U741400L2008PTC1BI406
(before Tax, Exceptional and’ or Extragrdinary fems) 31.80 [0.40) 2532 243 and face value | securitioa] | No.(s) company in terms of the special resalution poszed at the Extra Crdinany Genaral | Merkification Mo, of mq'.-:-'tlhz dablor |
3. | et ProfitiLoss) for the period before Tax . , ) Mezting hefd on 24 June, 2023 to enable the compony to give affect for such &, | Apdreas of the regsensd ofica and Cefice Mo 225, Ground Fioor, 287, Sant Nagar Esst of
(afer Excaplional and lor Extracrdinary iems) 31.80 80.40) 2552 5.33 TR T HE Ryrrry CONVErsion. principal offios {if-8ny) of comarate Kaikeh South Dethi DL 110065 1N
; % £ ; ! ‘ ANy person whose interest is Heely to be affected by the proposed chonge/stotus [ '
4, | Net Profit/{loss) for the period after Tax o _ ik £ il i : | eetrar |
. Place: Delni Name of holder/ applicant: al thie company may deliver or couse (o be dalivered or sendg by registered post —1
(afler Exceptional and'or Extraordinary llems) 25.30 [49.75) 20.52 273 Date: July, 2023 Anita Harbhajanka of his objections supported by an affidovit stating the nature of his interest ond 6. | NBoNENCy COrITEncEment deke in LA LS
A, | Tatal Comprehensiva Income for the penad T ik‘l grounds of opposition to the Reglonal Directos, Northenn Reghon, B-2 WING, 2nd | meespect of conorahe debion _L‘l-"-'EL'lE':l-l:.'-ﬁftj'rE oider frede evalable on ITOT20E5]
(Comprising profitiioss) for the period afier tax and floor, Deendayal Antyodaya Bhawan, CG0 Complex, New Delhi - 110003, within 7 | Extimsned date of closure of insahency | 13/1,/2024
pramg p . o fourteen daye from the dote of publication of this notice with o copy to the | ressolution pmonss {Being 180 dans from commemcameent of GRP)
other comprehansive income aftar tax) 25.30 (49.75) 20.52 273 applicant company ot its registered office ot the oddress mentioned below: PR Tt ey P
ity -up S ! 530,20 3 I : i = f—
g. E{;::,WZ:?E:E S;:-rzlggﬁﬁﬁm] as shown in w2 e e s unnmﬂmhrrltl'::lﬁ:;?:;;dw:b ' pokiy e lag i ‘
g 3 y Ay | il reslubion prlsetions)
Audited Balance Sheet of the Previows year 52718 B3T7 18 - hET18 o | Ak il ot the T T T — 5 -
felineaah e e e e = cl MANDJ KUMAR JAIN 9, | Ardmss and emall of the kTenm Flat Mo, 908, (hanns Saltaine, Ahinsa Khand-2, Indim
. | Eamings Per Shars (EPS) before axiraordary fems copy, itis not pOSS|bIe toverify its contents. The Indian| |~~~ - as TR it acdioncl e bl DPAan Chasatiat
Basic (Rs.) - 047 0.92) 0.38 005 Express (P) Limited cannot be held responsible forsuch| | piace: peihi DIN: 01657817 | with thes Bieand | Ermesl: srivastana lrailigria com
8. | Eamings Pes Share [EPS) bafora axtraardinany ilems contents. nor for any |OSS or damage incurred asa 101 Apdcinees And ernail 4o be wsed for Flat Mo, 808, Charns Saftaine, Shinsa Khand 2, indim
Dl (Pe) 24] 0.2) 08 L result of transactions with companies, associations or FORM A fibeidid i Gmﬁ;ﬂm
Note 1:- The above is an exiract of the detailed format of Un-audited Financial Results for Q. ended 30/06/23 fled with BSE gy L panies, o PUBLIC ANNOUNCEMENT e s s
: i LODR! i The i - " June, 20 i individuals advertising in its newspapers or Publications. T s i s brsion craars | 1705(0073 ¢4 U oy f S WBN SARAIE o
under Regulation 33 of SEB| {LODR) Reguiation 2015 The full iormat of the Quarter endead 300 June, 2023 are available on g p p (Under Regulation & of the Insolvency and Bankruptcy Board of India 107023, thes. 14ckes calouaded themfrmm)
::I'IE' wagl:-sil?_lsc!mg E%E [ww.tgamdiaﬁum]and an the ':CI;IFIEIF-'!."E :ahsila*.w.l.w namse-:uri;as..m]. We therefore recommend that readers make {Insolvency Resolution Process for Corporate Persons) Regulations, 2016) T [ e v e o o 1Tt Al a6 per oo el 1 1P
ole 2= The above Financial Resulls have been reviawa the Audt Committee and subszeguently approved by the : - : : I e Pre :
bl et e e e necessary inquiries before sending any monies or FOR THE ATTENTION OF THE CREDITORS OF | ek (1 o€ suisection (6A) of section
o it i bl Sy Bty 1 Mok Ea Nge - - VARUN MEDIA PRIVATE LIMITED |, etz by the intesi resoi e
For: Nam Securities Limited entering into any agreements with advertisers or AP
{KGiram Gfi:; otherwise acting on an advertisement in any manner RELEVANT PARTICULARS 130 Narmes of rschency Professionals. | ot Applicalble 85 per Ifommaton avallanks 1o IRP
Place: New Dalki EIH-HHUZI-EE? Whatsoevel’ 1, | Mame of oorporate debins VARUN MEDIA PRTVATE LIMITED | identified W act a8 Authoksed
Date: J"'l' 17, 2023 Manaoi ; Director : ; :' :D::hr clflluqu-:mlu:-l':-.'rl poMpote: che bior | e I."'.d- 1‘:£3d | Parpremgrrative of credioms & chss
. aging 3, Loty uncer which comaonte |:I:-.|.1I W Fi'l:-g'tt.lr:lr ’H'E-..n'm.lrue, danpir, LLP (Under The _|Trna|: r:ncaﬁw pach clss) | ) )
| B incorpomates] [/ registered Companies Act, 1956] 14 {5) Relevart Forme and (alRaleant fams avellabla at
3 . 4, | Cowporate Ideity Mo, £ Lirrited L.Hu.H:.- US1100UP1994PTCIAG29E {b) Detailes of authonized represeniaties | R fawsibbi gowinhome downiceds
W F#E?ﬁ'i'_'ri" a = =] q pun]nlrjl n?tln n?'é ql?ﬂnkp keriificttion ha of parporite deblon | aare ansaibabbe At (ojhs
18 A8 WU Cam DENR LTS

ST r' | J'lT-l

SRRENT OF WOUA o i FORM A 5, | Addrees of the registered office and | G457, SECTORAO, NODA, L. 201301 INDIA

Motice s hereby gven that the Mational Company Law Tribunal has ordered the

ﬂiﬂ:lﬂ E-EEIZI:'E Ghaﬂab&d PUBLIC AMNNOUNCEMENT privcioal afMce (i ary) of copornate i T :

4 : e el et commencemeant of a corporate insolvency resolution process of the M/s SRD
SOt o el e s Hagar e 0 B e :sEiIH@pnh En L I'qugui:c;.r:..::-.::uﬁ”:..I:L;:vifﬁalc?-:ﬂ.-.mw? ?rﬁ. g &, | Insahenty ommercerment tae n 14072003 {Drcder chirted 14,07 2003 prssed by Horbie Management t-.‘nmp.aﬂ:.r F‘rh-a@a Limited on 6.3.2023 and ih-ern:aft.fr vide order dated
Name of Alc : Smt Poonam Jaiswal Wio Prem Nath Jalswar Plat No- FOR THE ATTENTION OF THE STAKEMOLDERS OF SRt A COmCERDS deblor Aclidicating feitherty, Aabaiad in CP. 1B 1107402022 14.7.2023 confirmed the appointment of IRF and excluded CIRP period.
2B/861, Sector-2B Vasundhara, Ghaziabad UP. Also at: Sh. Prem Nath LANDON IP INDIA PRIVATE LIMITED s kB on NCLT website ard deermesd 1o be The creditors of M/s SRD Management Company Private Limited are hereby called
Jaiswal S/o Sh. Sahdeo Prasad Jaiswal, Plot No. ZB/861, Sector-2B, RELEVANT PARTICULARS 7. | Estiaed daie of closure of Fsohency 'ﬁﬁﬂ_'hl'”qﬂum ;:’:;En-iﬁg?;:l::;j?::_;:ﬂ;ﬂﬁf ;;ar EE{T;F 53"'53 A

3 T i | S100 i o [ [ i | sl e i i
Vagundhiars; Ghaﬂ? bad, UF. P LS s f L Can Lot Lol Lol The financial creditors shall submit thels claims .-.uiﬁ proot by electronic means onky. All
Smt. Poonam Jaiswal Wio-Sh.Prem Nath Jaiswal, D-39, Jhandapur| |2 |Deecfincopomtionofcoporate | Jenuary 6, 2014 &, | Neme and registraion rumberaf the | Me, Pradeep Kumar Ray. other creditors may submit the claims with proof In persan, by post or by electronic
Sah|baha|j Ghaziahad UF -E-jﬁ_'}_‘ﬂt HDU?’E HD‘EEE MD Jhandapur Il:ﬂ'&'.“'l | :Eﬁgﬂﬂfjﬁﬁ:ﬁ|&ﬁdzﬁ IBBIRA-D0E PN DL 100, 2021-2 20 1 36498 TIE&MN5.
Sahibabad U P | . :.,I*I'mt'.- nlrt:mm parson m;:m Daadhd uncier the o s woal e T o i Wiz 108, Sherdipar M Bezar, New Dl - 110008 ?;mim:;;::a or misleading proofs of clalm shall atiract p-an:ltlarsu T
Name of Account- Smt. Poonam Jaiswal Wio Sh. Prem Nath Jaiswal &Sh. | |+ &mm‘ 35 w:ﬂ e e E T s | reeolution professional, as ragsered | E-malt pheapgmal.com s IO ...l s
g | ! | with The Boce .
Eggumn;d;;?a.g;::.:zl Dg.fduusph. Sahdeo Prasad Jaiswal, Rio 2 CH17 Seclor-2 | omporate Person | R e e T T ey g7 SRD Managemant Company Private Limited
5. |Address of he regigiered oliceand | Rloorn Mo, 2nd Floor, 1,3, Sir Gangaram Hospital Marg, pomespondence with tha imlenm Emalt Ipvarunmedalgmal.com IBBIIPA-O03/IP-NOO285,2020-2021 /13253
Mame of Guarantor- Smt. Mamta Jaiswal Wio Sh. Ajay Jaiswal R/o-248 principal ofice {f any) of copa—ale O Rafinar Nagar New Dethi Central Delhi DL 110060 | resoiution professional {
Jhandapur-1 Sahibabad Ghaziabad U.P | person _ E ﬁg"y:r‘-‘mﬁ =T Kbl
SUB - NOTICE FOR REMOVAL OF HOUSE HOLD GOODS AND OTHER | | & |Uauidstion commencement cateof | duly 15, 2023 e 1 s i s 18] o st THE ASSOCIATED JUURH&LS LIMITED
NON HYPOTHECATED ITEMS FROM MORTGAGED PLOT NO-2B/861, | GO MR . I . {21, ascortained by the inborim resol sion Reqgistered Office: Herald House, 5-A, Bahadur Shah
SECTOR-2B VASUNDHARA GHAZIABAD U.P. £y T s e oo ot i L] . Zafar Marg, New Deihi - 110002
T3 i that erl e kan’ Physica ; i th fgphone rumber and e misation. | C06E, O Woods, Pict Mo, 1449, Ne Dmart, Sector2t, 13 arnes of irsohency Professionals rA Caorporate [dentification Murmber- U22122001537PLC2 15043
’ | Elentr o 2R as Authonsed F :
e i g i s e i) et rurriser ol the iy sekec M Exst, Nind Mo 00706 clertifod to 5 B Phones: 011- 47636300, Fax: 011-23313458
) x : H Ernal: pespurmimasimgrmial com .ﬁfl"lrm“' "'r_'m_“‘_ L’;‘}:;’ITI”:?"" o Emall: natlonatheralddeli@gmall.corm, Website: www_nationalheraldindia.com

U'F,1 O Ualpad. Qe In-fenns of- U -Braricbed, Linear 100 Daleg: BB+ RTINS 14 ) Redenert Fonms and T Ty —yr—"—y Shareholders may note that the B5th Annual General Meeting {AGM) of the Members of The
04.12.2021 , ;g _ , e T e N I e b Dt of authyoized epresentaties | A Associated Journals Limited will be hekf onThursday, August 24, 2023 a8 11:30 am through
While taking Physical possession itis noted that despite our request, you have | | a | Last aste for submisson of cams Pusguist 14, 2083 fare anvaitabie at: Video Conferencing/Other Audio Visual Means in compliance with the provisions of

net removed, seme uncharged Goods/Household items. To fake reasonable Motice is harety given that Landon IF India Private Limaed has commenced voluntany Motice s hereby given that the Mational Company Law Tribunal Allshabad (Prayagea)) has Companies A, 2013 read with General Clrcular Numbers. 2002020, dated May 5, 2020, 14/

; i liquadation on.July 15, 2023, c % rate i tiom 200 dated Apil B, 2020, 172020 dated Apeil 13, 2020, 0272021 dated January 13, 2021
care, Bank haﬂ.lﬂ-ﬂEﬂm-':.l' secu |"|1_'!||' guard at l!"wr I{:{:"Et: which FI|EEEE noted. The slakeholders of Landon [P India Privale Limibed ang harehy called upon 1o submit a prool of oy o PR L e i'l':;'ﬂ:'?aﬂ el MI Iﬁ ?ﬂ?? I:I1 0ra0ee I'f;rld ﬂS rr'll;’::ar EEII:IF'I:IE::' 'E'. i u]:.agﬂr l lar ]
Therefore, you are requested once again to remove the uncharged | | ther clsms, cn or before August 14, 2023, 1o the liquidator at the address mentioned against | | MEDIA PRIVATE LIMITED on 14.07. 2063, reles QAled May o, elec and 1 aied Uece 2022 {Applicable Circulars)
G ' ; iy Aty Sl item 7 The creditors of VARUN MEDIA PRIVATE LIMITED, are hereby called upon tosubmittheir | | iS5Uad by Ministry of Corporate Affairs (MCA) 10 transact the business thal will be g2t forlh

hncl-ldin'hﬂssehnltherfns mthmls_evsg Days of receipt this I:etter_ D!?e;ﬂdlse. I’lt Tha m;.?alr;;.aj rasicfioun shall n:dant o rond of cleems by emg;nn-: means only. All other | | claims with proof on or before 28.07.2023 10 the interim resolution professional at the | | on the Notice of the Meeting,
shall be disposed of as unclaimed as per Law and the cost fincidenta SABNQICEs may Sumitineg Froof o ClaeTs In persan, Dy POS or Dy Seciromic Means. dd tioned against Mo 10. . i . " i .
. edinthi dshallb & edir ST Of St 0 i e g Pt Tl ST P :neﬁﬁ;.:r: -"nr:; wiiﬁ;:; :E*:lfl:rnlc: their claims with proof by electronic means only I scuanica Wil \he Applicatie CArpilac, [vechig Lofipan es 19, SN 0D ﬁ.pnu.‘;:-
EXpENses ncumed in this regard shall e recovered Irom you. A : 3 P ¥ ¥ Repart (including Financial Statements, Auditor's Report and Board's Report with al
For lifting the articles, you may contact the Bank Official, Sh. R.P Yadav, Chief | | 53 ~Julvt8 2022 Licidaion ofandor P i LLUNTRGrSLY | | SRArCOaeneR vy SUINIR EIRCIAND & ATHTRIDE T RSO, [ POSLOr N SCGNIC T 62 5 annexures), and cther related communications only by email to the Members and other
Manager a0 that due i ngemntmld tle made aiihe 5|te fnr ﬂﬂening thhe } IBBIIPA-002/P-N00334/2017-18/11187 ﬁrll':nl'll:'.-iih:rEﬂl'l::ll" belonging to a ciass, a5 listed against the entry Mo. _f.‘i|'la|.|ll'|l']|l:'a:tl;" s Flﬂrﬁ‘:lrls mﬂnti"ﬂd, whozs Emﬂi&ddr&ﬁﬁﬂ&&"i—r&g%l‘&r‘ed with the ':'I:lmp\aﬂ'_l' ar DEFII:IE- 1|:||-!||
i choice of authorised representative from among the threa insolvency professionals listed Participants (DF)
sealed property. against entry Mo 13 w0 act as authorised reprasentative of the class N in Form G, ' : Y
Date ; 17-07-2023, Place : Ghaziabad Authorised Officer, Punjab National Bank Submlsslon of false or misleading proofs of clalm shall attract penalties. Sl /- Therefore, we request bhare_l'-:ull:liers who hﬂ'lf"-?_”'i'[ "’-?‘.EI'_ElE|"3‘3|-'l-'li"-'iat'-"-'iI ther e-mail ﬁlﬂ'j
Date : Delhi Name : Mr. Pradesp Kamar Ray Fermanent Account Mumber with Company/Depository, 1o kindly update the same by following
Place : 18.07.2023 Interim Resalution Professional | | P wilh he Company or ther respective DPs and quating your Folio Mo OFClent 1D, Certificate

Registration No. [BS1/|RPA-002/IP-501 100/ 2021-22,/ 13648 Mo, Mobie Mo, E-mail 1D along with 3 self-atiested copy of PAN CardidadharValid Fassporl!
Share Certificate. The process for registering the same is given below

Physical Holding: Shareholders can register their email address andror Bank details with
the Company al nationatheralddelhi@amail com by sending 8 scan copy of a signed
request lelier mantioning your folio number, compiete address, emal address to be regishensd
along with scanned self- altested copy of the PAN Card and any document {such as Driving
Licence, Passporl, Bank Statement, AADHAR)

Demat Holding: For the Members holding shares in demat form, please update your email
address andfor Bank defails with the Company at nationatheralddethi@agmail.com by zending
a zcan copy of a signed request ketter mentioning vour Folio number, DP!Clignt 1D, complete
addresz, emad address to be registered along with scannied self- atiesied copy of the PAN
Card and any document {such as Driving Licenca, Passport, Bank Statemant, AADHAR).

It iz clarified that for permanent registration of e-mail address and Bank details = your

demat account, if any, Members are requesied to approach the respective DFs and fallow
the process advised by DPs

TSI ST 1577 alchb LI punjab national bank

..the name you can BANK upon!

...... I R WA
(A GOVERNMENT CWF INDYA LINDERTAK 'J'-uhl

CIRCLE SASTRA- GHAZIABAD, KJ-13, Kavi Nagar, Ghaziabad,UP, email:-cs8228@pnb.co.in

Rule - 8(1), POSSESSION NOTICE (For Immovable Property)

Whereas, the undersigned being the Authonized officer of the Punjab National Bank under the securibzation and Reconstruction of Financial Assets and Enforcement of Security
Interast Act, 2002 and in exarcise of powers conferred under section 13 read with Rule 3 of the security Interest (Enforcemeant) Rules, 2002, issued a demand notice(s) on the date
mentioned against account and stated hereinafter calling upan the below mentioned borrowers/martgagors/guarantors to repay the amount mentioned herein below within 60 days
from the date of noficedate of receipt of the said notice.

The below mentioned bomowers having failed to repay the amount, notce is hereby given to the bormowers/mortgagors/guarantors and the public in general that the undersigned has
taken Possassion of the proparties describad herein balow, in exarcise of powers conferred on himiher under Section 13(4) of the said Act read with Rule 8 of the said Rules on the
dates mentioned below in the table

The Burrnwar'sfgmrantu-r's.'mrtgﬁg:ur's attention is invited fo provisions of sub-section [B) of section 13 of the Act in respect of time available to redeam the secured assets, The ' iﬂﬁ&ﬂ C;I_A_L_E_X_F'R_E_,&ﬁn Shareholder will have an opportunity o cast their vale remately on the business as set farth
borrower & guarantor in particular and the public in genaral is hereby cauboned not o deal with the below mentioned propery and any deafing with the said property will be subject to in the: Motice of the AGM Ihrough electroni voting system. The manner of voling remately
the charge of Punjab National Bank, for the amounts mentioned herein below beside future interest and other charges/expenses. In case borrower/guarantor do not pay back the fior shareholders holding shares in demateriaized mode, physical mode and for Shareholders
dues within 30 days of the publication, the property shall be sold as prescribed, to recover the dues, fr';'f' hrf*‘k‘i;m registersd thewr e-mail addresses will B2 provided in he nobice 1o the
E=UEIS L

&r. Name of Borrower! APy Date of Demand notice & Amount o/s Date of D The 351h A [ Tl fth

Des of th arty mortaaged ; ; ! & 83th AGM notice will be sent to the Shareholders in accordance with applicable laws
No. Mertgagor, Guarantor SAEEIREAOL S C TR oy o [as mentioned in the Notice uis 13(2]]| Possession = an theér registered email addresses in due course.

1 | Blo: Loha Mandi{613300), Ghaziabad | ALL THE PART AND PARCEL OF THE IMMOVABLE PROPERTY 18-04-2017 14-07-2023 For The Associated Joumals Limgsrﬂ'
[} Sh. Harendra Singh S/o Sh. Prem|consisting of Flat no-51149,.2nd floor, Mohan Meakin society, | oo 23 94 701 910312017 ¥
Singh, (Borrawer) i) Sh, Vinesh Kumar | Vasundhara Ghaziabad (With Roof Rights) MSG 40 S, fro- 202 e 2 1 FFRett # s W S e ik

5 . Y J E i Y | [l i z
Bansal S/o Sh. Vishamber Singh|Bounded as : East: House no 5148, West: House no 5150, Narth: by bank w.e f01/04/2017. Date: 17.07.2023 DIN: 09015687

tGl.l-Hraﬂlﬂr] Boad & mibr wide. St:l.ﬂh Houszeno 5154 finanaiaie XSS, o

Date ; 14-07-2023, Place ; Ghaziabad Authorised Officer, Punjab National Bank
i [ N 2 ly i o4l :
golrg Uve 3y 9 Punjab & Sind Bank
—, ) VETTET SR T WS (4 Sovt. of Indin Uindestaking)
= — m— - { service is a wiay of fife
asna Siieic ac (@ punjab national bank POSSESSION NOTICE S DR
... 508 = godim) ...the name you can BANK upon! (For Immovable/Immovable Property) (Rule 8(1)) BRANCH OFFICE: - Godwin Public School Meerut, Uttar Pradesh
Whereas, been the Authorized Officer/s of the Punjab National Bank under the Securitization and Reconstruction of Financial Assets & Enforcement of Security Interest ‘E“uuisrﬁfg “}5 ::EJHEE I.i:; : :Emf;aﬂﬁ:mfﬁﬂy
Act, 2002, and in exercise of powers conferred under Section 13 read with the Security Interest (Enforcement) Rules, 2002, issued demand notice/s on the dates Whereas, the undersigned being the authorized officer of Punjab & Sind Bank under the securitization and
mentioned against each account calling upon the respective borrower/s to repay the amount as mentioned against each account within 60 days from the date of notice(s)/ reeseraCtie o Rrinciol i noalsnd arforcamenl of Sacibyfut 200G (56 oF S04} scin axoncke of hy
- I : : 2 e : e ; powers conferred under sub section 13(12) read with rule 3 of tha security interast (anforcemant) Rules 2002
date of receipt of the said notice(s). The borrower having failed to repay the amount, nolice is hereby given to the bormower and the public in general that the undersigned issued a Demand MNolice dated 09.05.2023 Calling upon the borrowerGuarantoris) () Sh., Shivraj
has taken Symbolic Possession of the property described herein below in exercise of powers conferred on him under sub-section (4) of Section 13 of Act read with Rule 8 alngh‘:'nmu E;ljn ShhHlTrarj._S;HE;mﬁwél;nrgrgTﬂ :Jﬁc: Hs.ﬂuh*lzgrﬁgﬁan:‘l;;. 2, Shiv rs}h::rtl
5 d : e . . - . gar, Meerut, Uitar Frages P ojra mag 4] s narajy ng uaranto o
ofthe Security Interest Enforcement) Rules, 2002, on the borrower/s in particular and the public in general is hereby cautioned not m deal with tlhe property/ies and any H.No. 126/6A, Galli No. 2, Shiv Shakti Ngar, Meerut, Uttar Pradesh- 250002 & {Ill) Sh. Ashok Ranjan
dealing with the property/ies will be subject to the charge of Punjab National Bank for the amounts and interest thereon. The borrower's /guarantor's /mortgagor's attention Singh S/0 Sh. Rajendra Singh Chauhan (Guarantor) RIQ 321/322, Sadar Dal Mandi, Bundela, Sadar
is invited to provisions of sub-section (8) of section 13 of the Actin respect of time available to redeem the secured assets. gz;‘:::‘m“n:;:gd mﬁrﬁrﬁ 'Hﬁ”f:gﬂ*gﬂ'.g;liI;";‘:if;:ﬁfﬁ;:-ﬂ: ifig'ﬁ“ﬁ:::;ﬁ;g
sl {a) Mame of Branch (b} Name of Account {2 Demand natice Date w.af 01.05.2023 within 60 days from the date of tha recsipt of the said notice less racovery if any.
No., {c) Mama of BorrowersiGuarantar/ Description of property Mortgage {b) Symbalic ?'—;tifta;:]: nr?d asl:n“ The borrower(s)iguarantor(s) having failed to repay the amount, natice is hereby -grqi'-'ﬂn to the borrower|s)y
Mortgagor & Address Possession Date ate and notice guarantor(s} and pubiic in general that the undersigned has taken possession of the property described
1.| Branch: Bombay Bazar. Meerut Em of IP situated al Residential house Khasra no.321, Revenue| (a)21.122022 | Rs. 9,50,829.10 + with further interest w.e.f. bl el b sl i L b anbosmiiobi imamthils sditisge,
I'i'lll'ﬂnﬁra S-In.'gh EII'Id ShlmlHEh Dg'i'i {Emﬂr’“mgﬂgﬂr'r II||I||I Daﬂtﬂl. PH‘Q:EI-IE. TE".-hSII EI D|3“ |"u'|"E.'EfIJl. ME.‘ESUFiI'I'\_Q 135-56 {b} 14 ﬂ?- 2':}23 {I1i122L?22 [pf&ﬁ-ﬂﬁl ':'IJ':E-'l.E-ﬂdlﬂg as an 3006 2023 Tha BOmowars in Hi.]rtir_;ular and |_1|_||;||||; in géngr,m s hH-;gb.':‘l cauliconad ol o daal with tha r_g'ﬂpgr['!ll
House Mo. 177 Nehru Nagar Meerut -250002. 5q. mir. Boundaries are as under : East : 35 ft./20 mir wide road, = is Rs. 10,12,203.10 with further interest and any dealings with the propary will be subject to charge of the PUNJAB & SIND BANK, Godwin
West: 35 fi/ house of other, North: 42 flihouse of Sukampal w.ef 01.07.2023 until payment in full) Public School, Meerut for an amount of being) Rs.16,00,155.58 Dr (Rupees sixtean lacs one hundred
Advocate, South; 42 fthouwse of Pt Chandi Prasad, fifty five and fifty eight paisa only as on 30.04. 2023 plus inlerest and bank charges we.f 01.05.2023 Less
2. | Branch: Bombay Bazar. Meerut Residential Property In the Name of Smt. MadhuKanta W/o Sh, | (a) 05.04.2022 Rs. 10,70,740.00 + with further intarest w.e.f. recovary if any. , g .
Smit. MadhuKanta Wio Sh. Anand Kumar (Borrower! Anand Kumar & Sh. Anand Kumar S/o Sh. Tilak Ram Siluated (b) 14.07.2023 {11,04,2022 (Present Oulstanding as on 30,06 2023 ;nriﬂmrm'ﬁrl'f_r[l:ﬁagi;.l:;lrlrgn}gﬁhei;aﬂ?ﬁxr;iﬂﬂt:g;;gm-.n-z.n:nns of sub-section (8) of secton 13 of the Act,
Mortgagor), House Mo, 650, Near Gurudwara School, al MPL no. 650, Part Of khasra no. 190, near Primary Schoo, o is Rs. 9,72,221.50 with further interest P - a0 m : :
Pilona, Sofipur , Meerut. Sh. Anand Kumar S/o Sh. Tilak Peelna Sofipur, Roorkee Road, Meerut. Boundaries are as w.e.l. 01.07.2023 until payrment in full) : DEEGHIP'I'IDN OF MOVABLE AND IMMOVABLE PROPERTY : :
Ram (Co-Borrower), House No. 650, Near Gurudwara | under: East: 180" house of Babli, West: 18°8" Wide rasta, North: Residential flat measuring £9.72 sq. mirs. Situated at flat no. SF-2 at Znd floor without roof right,
Schoal, Pilona, Sofipur, Maarut. S0house of Subhash Chand Shama, South: S07FIlot of Bablu, constructed on plot no. BZ(P), pertaining to khasra no. 2136/2, 213773, 213812, 21393, E'F"W_H 214212,
S sia: 1707 3053 Elace: Mesrul Authorised Officer, Punjah Nafional Bank 2143/2, 2136 & 2138, 2139/1 mi, 2140 mi, 2143 mi, 2146/2, 2147/2mi, 2148 & 21491, situated at
dwarikapuri ext. colony, kasba meesrut, near partap Vihar, Pargana tehsil & distt. Meerut.,
Property bounded as ;
East- 3 Mirs, wide road Wast- Proparty of olbvwars
; H 1 Morth- Plot mo. & uth-Property of others ;
% e o8l ZOSARB, 4th Floor, Rajendra Bhawan, Rajendra Place, SALE NOTICE FOR e Ry i
- -
Bﬂﬂk of Baroda New Delhi-110008, armdel@bankofbaroda.co.in SALE OF IMMOVABLE

| o> o | Tel : 011-42268509 / 011-42268003 PROPERTIES doira Sereret 3 (I punjeb national bank

...the: navme you can BANK upon!

el o nelw

APPENDIX- IV-A [See proviso to Rule 8 (6) & 9 (1]] : b sipomomiin st

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Ade SA§TRA U L2 D_e Lpllilals May.u L Ll GIEE AL, DI
: e-mail: cs8075@pnbh.co.in, Phone Nos.(0ff.): 011-22779758, 22785289
Rule 8 (6) & 9 (1)of the Security Interest (Enforcement) Rules, 2002, P - -
. . " . il . . ossession Notice (for Inmovable Property)
Hatics |6 hefely Given b e public in gehersl arv! 0 pericilar v the Borrowes (s). Mortgeqgor (5! 2nd Guaraar {5 et the below describiod immiovabls poperty orgagedichargsd ko i Secured Crediar; foss seaion ghich Whereas the undersigned being the Authorised Officer of the Punjab National Bank, Circle SASTRA Centre, East Delhi, CSC Firs
has been taken by the Authorised Officer of Bank of Baroda, Secured Creditor, will be sold on “As is where is”, “As is what is™, and “Whatever there is” basis for recovaery of dues in below mentioned account/s, The details of " g beIng u . unjab ’ . . . ! ’
BomrowerlsMorigagonGuarantor's/Secured Assets Dues/Reserve Price/e-Auction date & Time, EMD and Bid Increase Amount are mentioned below - Floor, Pocket-E, Mayur Vihar Phase-Il, Delhi. under the Securitisation and Reconstruction of Financial Assets and Enforcement o
; : Security Interest Act, 2002 and in exercise of Powers conferred under Section 13(2) read with Rule 3 of the Security Interes
. Mo Status of (Enforcement) Rules, 2002, issued a demand notice dated 11.11.2022 under section 13(2) of the said Act calling upon the Borrowers
Name & address of Description n”ﬁ: L vable Date and estrve fece N Possession Property 1) M/s Techvision Testing Lab Pvt Ltd, (Borrower) B-6 (3rd Floor, 2nd floor & Basement), Commercial Complex, Nimri Colony,
Boirouanis 6 iarantons property with known Total Dues imeof |  EMD (Constructive| Ispection Ashok Vihar, Phase-4, Delhi-110052 2. Sh Prabodh Kumar Sharma (Director) R/o Plot No. 41, Block-E, Phase No. 3, Satyawat
encumbrances, if any E-auction |Bid Increase Amount | prysica)) | 9ate & Time. Colony, Ashok Vihar, New Delhi-110052 3. Sh Amit Sharma (Director) R/o Plot No. 41, Block-E, Phase No. 3, Satyawati Colony
- Ashok Vihar, New Delhi-110052, to repay the amount mentioned in the notice being Rs.3093655.20 (Rupees Thirty Lakhs Ninet
1. Mis Shree Sai Knittings Pvt Ltd., 33/14, Bawana Road, | The equitable mortgage of Factory [Rs. 8,43,66,129.58 and plus 08.08.2023 | ¥6,20,00,000- | Physical |05.08.2023 Three Thousand Six Hundred Fifty Fi\rl)e ind paise Twenty Only) as on 31.10.20229with further intereét, e)F:penses ar?d other charges
Sameypur Extensive Industrial Area, Dethi North West Delhi- | Land and building situated at Plot |further intarast thereon at the | From 02.00 PM| ™ # g2 00 000/- from 11.00 AM etc. thereon within 60 days from the date of notice/date of receipt of the said notice.
110042 Also at: Plot No 548, Phase Il, HSIDC, Sonepat — | No 548, Phase Il, Barhi Industrial [contraciual rate plus cosis, | 1o 06,00 P.M s to 04.00 PM The Borrower/Guarantor having failed to repay the amount, notice is hereby given to the Borrower/Guarantor and the public i
121007, Haryana, 2. Mr. Vaneet Arora, (Director/Guarantor), | area, Dist- Sonepat Haryana- charges and expenses ill day ¥ 1,00,000/- general that the undersigned has taken Symbolic Possession of the property described herein below in exercise of powers
3. Mrs. Poonam Arora, (Director | Guarantor), 4. Mr Sudama 121“}” area measuring 1800 sg '3'71!3'3?3“1“‘; ?? g‘;;ggg?;d conferred on him under sub-section (4) of section 13 of Act read with rule 8 of the Security Interest Enforcement) Rules, 2002 on
e ! : s _ * | notice dated 17-05-2022 (For 17.07.2023
H_aq_‘n Arora (Guarantor) 5. Mr. Jalaj Arora (Guarantor), 6. Mr. m'ﬂem n the name of Mis Shree |account Shree Sai Knitlings The borrower’s /guarantor’s /mortgagor’s attention is invited to provisions of sub-section (8) of section 13 of the Act in respect
Divij Arora (Guarantor), All directoriguarantors at 35/14, | Saj Knittings Pvt Ltd., Bounded as: |Pvt Ltd). Less any amount of time available to redeem the secured assets.
Bawana Road, Sameypur Extensive Indusirial Area, Delhi, North | North - Property No 547, South - |credited thereafter The borrower and guarantor in particular and the public in general is hereby cautioned not to deal with the property and any dealings with
West Delhi- 110042 Also at: E- 2358, Palam Vihar, Gurugram- Property No 549, East - Property No the property will be subject to the charge of the Punjab National Bank Circle SASTRA Centre, East Delhi, CSC First Floor, Pocket-E
122017, Haryana. 555 Wast-Road, Mayur Vihar Phase-Il, Delhi for an amount of Rs.3093655.20 (Rupees Thirty Lakhs Ninety Three Thousand Six Hundred Fifty Five
: ; , and paise Twenty Only) as on 31.10.2022 with further interest, expenses and other charges etc. thereon.
Tendering of BID would amount to acceptance of Legal a!jd Factual status of the aforesaid g-mperty'. oan B2 Description of the Immovable Property / Secured Assets
All the Charges whatsoever, related to transfer of aforesaid property shall be borne by the bidder. ErE AR 1. All Parts and Parcels of the Property (Land & Building) Half portion of Ground Floor (backside), Full Portion of First Floor
Far detailed terms and conditions of sale, please refer/visit to the website link https:/'www.bankofbaroda.infe-auction.htm and https:/iibapi.in. or detalied e without Roof Rights and half portion of terrace rights (backside) of Property bearing No. E-41, on plot No. 41, Block E, situated
Also, prospective bidders may contact the Authorised officer, Mr. Shiv Ram Ratan Thakur on Mobile : 7568716083 ims & g in residential colony of Satyawati Nagar, Ashok Vihar, Phase-3, New Delhi-110052 through RTD No. 1295 dated 01.02.2008 with
' - s - : Canditions. ] et Sub Registrar New Delhi.
Date : 17-07-2023, Place : New Delhi Authorized Officer, Bank of Baroda Date: 17.07.2023, Place: Delhi (Authorised Officer / Chief Manager) (Punjab National Bank
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